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LEGISLATIVE ASSEMBLY.

Friday, 18th September, 1942.

The Assembly met in the Assembly Chamber of the Council Houso at
Elevon of tho Clock, Mr. President (The Honoursble Sir Abdur Rahim) in
the Chair. :

STARRED QUESTIONS AND ANSWERS.
192~—109*.

"UNSTARRED QUESTIONS AND ANSWERS.
t1-—3.

MOTION RE THE SITUATION IN INDIA—concid.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume discussion of the motion:

* That the situation in India be taken into consideration. ™

Major Nawab Sir Ahmad Nawaz Khan (Nominated Non-Official): Sir,
continuing my speech of yesterday in which I pointed out the real vauses
of the present unrest, I say that the following political parties, the Con-
gress, tbe Muslirn League, the Hindu Mahasabha, All India Harijan
League, All India Christian Association, All India Azad Muslim Con-
ference, All India Communist Party, All India Akali Conference, All India
Chambers of Commerce, the Indian Trades Unions, the Liberal League,
the Chief Ministers of Bengal and Sind and many other political parties
want the independence of India in some form, and mostly now. But the
Government ¢! India and the Government of Greut Britain wish to grant
indensndence in some proper form after the war. Several of our political
porties believe that this is an excuse only and not a necessity. But so far
as I know it 18 o necessity and there are two reasons for my belief. The
first is thiv. The differing, disunited and contradictory proposals sub-
mitted by ths different political parties to the Government of India have
placed thz Government of India in an impossible position and state to
deciiio one wuy or the other according to the wishes .and views of any one
or of certain political parties. It is but fair to believe.this undeniable
fact and I challenge any other Member of this Honourable House, to
refute it. Th: second reason is one.which every sensible man can think
it to be true, that Great Britain is in the middle of war on three con-
tinents—Furope, Africa and Asia. Not only she but ewvery other ruling
nation which is in the middle of the war cannof afford and should not like
to deprive herself or lose any part of their dominions. Great Britain
whose empire is scattered all over the world is in reality under a necessity

4+For these questions and answers, seepages 233 and 487-500 of these Debates.
(273)
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[Major Nawab ‘Sir Ahinad Nawaz Khan.]

to keep every inch of her dowminions under her direct control and manuge-
ment. 1t is a necessity. It is not an excuse which any reasonable person
can think of 7o lose India is the greatest loss to the British Govern-
ment. Therefore, in my opinion, and in the opinion of every impartial
thinkzr, the British Government is not at the present moment delaying
any reply to the severul demands of Indians when she says that they
will consider over the matter and. will grant India independence after the
war, because during the war they cunnot afford to leava the direct control
of such & rich and important continent like India, when Great Britain is
in great need of men, money, material, labour, Industries, exvort of
necessities of life and protection of communications by différent ways and
_mei‘ns. ) ~

Now, the guestion wmay be asked, why full independence now ntonce
during the war shculd not be given to Indians as the major community
or even ti: minor communities want. I think from a practical point of
view, and not froin o merely theoretical point of view, that it will introduce
a thousand kinds of difficulties and troubles for the Government of Great
Britain and of India in the prosecution of the war as they wish to conduct
it and not froru the Indians point of view, because those who have full
knowleiize of the present situation and conditions of war are not the
Indians. When an order comes from the High Command of Great
Britvn, withor: full explanation, to the Vieeroy and Commander-in-Chief
th2y arrang> things according to their plan, which plan is not even hefore
the Government of India; but if India is under the control of some other
person:n who then could rightly ask the High Command of Great Britain
that they wish to know more and more explanations before they should
take th.. whole situation of India in hand; and by the time the discussion
endad, man; military objectives would be ruined. Therefore, this is not
4 excuse on the part of the British Government, if we look at it
impartially. I can give another simile. If your friend’s housc is set on
fire, be is really in a very great need to get as many buckets of water as
can be given. But if his real and intimate friend comes and asks him Jfor
s bucket of water fcr his own purpose, he is bound to refuse and say
that first of all the fire has got to Ee extinguished before any water can
be spared for other purposes.

Mr. Presilent (The Honourable Sir Abdur Rahim): The Honourahle
Member's tiue is up.

Major Nawab Sir Ahmad Nawaz Khan: Sir, the real remedy for the
‘Independence lies with us Indians, to be united and to produce before the
Government a united demand. as the Government said many times in
which cuse there is 80 per cent. chance of success and sure success. But
if we remai disunited and quarrelling there is no chance of success even
of eight per cent. ’

The Honourable Sir Sultan Ahmed (Law Member): Sir, it was neither
my irteniion nor even my desire to take any part whatsoever in this debate
as a full statement of the case of the Government had been made by the
Honourabl: the Home Member, and I and all my colleagues take the
fullest responsibility for every word that he has said. But lest our silence
should be misconstrued and as one of the Honourable Members sitting
opposite to me called us non-entities, it is necessary that some of those
uon-entities .o
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Sir Muhammad Yamin Khan (Agra Division: Muhammadan liurs'?]:
I suggest that the Honourable Member should not go by the report it the
Eress, but sve the official report of my speech.

The Honourable Sir Sultan Ahmed: . . . . it is necessary that
some of us should say what we feel about the situation. I have got another
reason wh-eh has impelled me to make a few remarks. I come from s
province which has been, as you know, shattered badly by the recent
events, and though I am thankful to say that Jaw and order has been to a
great extent restored there, 1 cannot say that we are still out of the'
wood. Coming ar I do from that province, I felt this morning that it
would be unwise fur me not to say anything during this debate. A province
famous for its potential wealth, its fertile soil, which is rightly held as
the granary of Indiu, is now the centre of partial devastation, some iden of
which has already been given to you by the Honourable the Home Member
and also by mv Hongurable friend, Mr. Nauman, the Member from Patna.

Sir, I awver regretted the decision which I along with all my other
colleagues took on the 8th August, because placed as we were, we had to
choose between complete abdication of our responsibility as a Government
and surrender tv the challenge thrown out to us. And now, after all
that has happened, we feel convinced that our decision was right. We
made it perfectiy clear in the resolution that we issued immediately after,
that we were aware of the preparations that were being made in the name
of and on behalf of the. Congress for the various acts of sabotage, and if
there was any doubt about the accuracy of the estimate that we made of
the situation ut that time that doubt is completely dispelled by the events
that have happened.

*8ir Cowasji Jehangir has referred to the speech of Sardar Vallabhai
Patel on the 2nd August, and Honourable Members must have read the
statements and speeches of others from which it was obvious that whatever
the Mahatiaa s faith was, nobody else believed that the non-violent civil®
disobadience movement which the Congress threatened was or could ever
be non-viclent if the congress programme was put in operation as was
done. Th: Houee knows the resull.

It has been suggested that we should have waited for the letter of
Mahatma Gandhi to His Excellency the Viceroy. We, however, knew
of the repeated advice conveyed to Mahatma from different quarters who
had influence with lum, as to the unwisdom of coupling the demand for
independence of India forthwith with the threat of launching eivil dis-
obedieuce if it was not conceded, but the Mahatma was adamant. He
‘was out to force everybody's hands. We knew that he had overruled the
wishes ¢f some of :he important members of the Working Committes¢ who
wanted to take a more sober and- moderate course. We knew that his
more militant associates had defined what this mass civil disobedicnee
was to be. We had also the advice from our Provincial Governors of the
grave dangers of delay in taking action, and subsequent events have proved
that they wege right. Under those circumstances mo Goviu:n.ment, I
raspect.fnfly submit to the House, with any sense of_respons:blhty coul_d
have possiblv waited a minute longer after the ratification by the All I‘ndra
Congress Committee of the resolution of the Working Committee. Could
any Government agree to negotiate with a party who wanted to come to
us with certain demands in its right hand and a pistol in its left? It is
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too late in the day now for any one to make the impossible attempt to
absolve th2 Congress from the fullest responsibility of all that has happened
in the country.

Some Honourable Members have suggested that we should have laken
the action we did, immediately after the Working Committee's resolution.
Perhaps they are right, but our reason for proceeding cautiously was that,
unless ths Working Committee’s resolution was finblly accepted by the
All India Congress Committee, it was not a.resolution which was the final
word of the Congress, and I apprehend we would have been accused of
having taken action on no decision of the Cougress but simply on an
incompiete proposal which might have been turned down by the All India
Congrsss Comimittee. :

Bafore the ink was dry on the All India Congress Committee's resolu-
tion thc whole of India was in flames and acts of destruction followed with
lightning rapidity and virulence almost unparalleled in the history of
India, and it is most remarkable that the movement was most violent in
provinces where the Congress Ministries had functioned before they went
out of office. Another extraordinary feature of this movement has been,
and whi:h demcnstrates beyond any doubt that it was well planned as well
as well directed, that throughout this movement no looters, rioters or
rebels attacked Muslim life or property. All that wgs done could not
have betn done by protessional dacoits or looters, because they do not diseri-
minate between Muslim and Hindu victims, nor do they diseriminate
betweu 1 private and public property. The whole objective was to paralyse
the administration and thereby paralyse the war efforts, and this had to be
done in the Axig fashion of “‘blitz"’,

Government, had tc be on the defensive from the very first day. Their
anly duty was to prevent the extension of the crimes of sabotage. If
being on the defensive when there is widespread rebellion is repression,
Government pleads guilty to it, but if what they did was to save the
countrv froru the danger of the greatest disaster possible, then what they
did was in the normal discharge of their fumctions as Government. We
are convinced that in the discharge of their extraordinarily difficult and
perilous duties the police and the troops as a whole have not committed
excesses, but if there are individual cases which have occurred it will be
the functicn and duty of Provincial Governments to see that those who
have becn guilty of excesses do not escape punishment.

Now, Sir, I come to another aspect of the question referred to by a
number ¢f my Honourable friends in this House. They are disappointed,
and they say they sre extremely disappointed, that Government have not’
produced an; constructive programme for reforms to deal with the situa-
tion. Faced as we are I am surprised that such a demand should be made
from us. Let me repeat what I said before—that the rebellion is not yet
completely quelled. There are still places where law and order have not
been fully restored. In fact there are one or two places in Bihar where
we do nut knew what is happening today. But we hope that a reaction
has get in amongst the general public agaianst the barbarities and excesses
¢ommitted by the rebels and the recrudescence of the mob rule is heing
resisted by the inhabitants of the devagtated areas themselves. In these
circumetances, to expect Government to sit down and consider and
formulate constructive measures, whatever the meaning of that phrase may
be, is to say the least, exceedingly unreasonable. Apart from that, the



BITUATION IN INDIA 277

Cripps propossls were and they remain today the constructive proposals
_put forward by His Majesty's Government. That, unfortunately, has Leen
spurned. Let me frankly tell the House that the acceptance of those
proposals in my opimon would have resulted in the swaraj for which India
had been longing but they were rejected on the ostensible ground of the
Viceroy’s veto and so on. Has it been realised that the convention which
the Congress demanded would have come in as & mutter of course, nnce
there was a sanction behind it from the representatives of the people?
Convensivns would not be conventions if they were put-on the Statute-
book o~ for which there was an express agreement. Conventions grow up
as all customary rules do in sensible gradations. Some small deviation
from the precedent itself becomes a precedent. So, the constitution
*‘broadens down’’. Conventions do not supersede the law. They merely
determine in certuin eventualities how legal power shall be exercised. Tn
England, the greatest changes in the constitution have not been brought
about ov legislative enactments, Whilst the legal code has remained sub-
stantialy unaltered, there has grown up by its side a purely unwritten
and conveniirnal code As s well-known constitutional lawyer puts it,
*‘the object of conventions is to secure obedience to the deliberntely
expresse 1 will of the representatives of the people and therefore the ultimate
will of the nation'’. In England, for instance, neither the Prime Minister
nor the Cabinet iz known to law, and yet the whole system of Parlig-
mentary Government hinges on the working of the Cabinet, that is, on
the collective responsibility of certain members of the Executive to Parlia-
ment and to> th+ nation for the conduct of public affairs.

Then again, are the constructive measures only to be initiated by the
QGovernment and the Honourable Members who have colleeted here have
no patt or share in.it? May I appeal to them not to go back to their
homss without making some tangible contribution to the constructive
mensures which will command a fair messure of agreement of all the
parties. Tne greatest danger and futility of any criticism is to ignore
the ecrplexity of this problem. Once-that is realised, it is possible to
find the remedy. Sir, in this House is fully represented the genius, the
intellect and the patriotism of the country. Is it too much to hops that
those who still dominate the public life of this country will not fail to
produce an agreed programme? They should not suffer from inferiority
complex. Any proposal which has the unanimous support of the Hon-
ouraple Members opposite cannot be lightly treated by any Government
here o+ in England. But if the House wants the Government to impose
upon the ccuntry a constitution, irrespective of the agreement of the
partivs during the extremely critical period we are passing through, it will
be neither fai: to itself nor to the country. Houoursble Members have
been talking about ‘‘national Government’’ and that is the ery which is
coming from all corners of India but is it realised that national Govern-
ment eannot be imposed but it must be the creation of the fairly unanimous
will of 'i2 people? With the consent of all parties, it comes in automati- -
cally in places where there is a government of the people by the people
and in places where there is a foreion government it h_as to he formed
first by the people themselves and the proposal is submitted then to the
Government of the day, and if denied, the so-formed national government .

asserts it, will.

Sardar Sant Singh (West Punjab: Sikh): In what way ?
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The Honourable Sir Sultan Ahmad: In exactly the same way in which
you are doing at present, and I cannot conceive that if such a Governtaent
is formhed, His Majesty's Government can possibly resist it. But remember
that this national Government has to satisfy one test—and that is a crucisl
test @ the present time—and that is that its main purpose today is to
resist the Axis powers with the last drop of its blood. It has to resist
them as th: Rusesians are resisting the Germans. Civilised humanity, and
I claira that we Indians form a part of it, has decided, and there is no
difference of opinion about it, that these enemies are outlaws and civilisa-
tion cannot be satisfied until these outlaws are brought to book. The
Allied Nations have pledged themselves to ‘‘do or die"’ in this great
struggle and whichever Government comes into power in India it has to
pledge itsolf to that faith. We, the Indiar Members of the Executive
* Council, are #r snxious as any one in this House or outside to have the
freedom of ths couniry and as soon as possible and we are here only to
advance that interest. We are, however, clear in our own minds that this
freedyn secured from the British without the agreement of the major
parties, even if it were possible, would lead us to anarchy and civil war
and thus to abject slavery under the Japanese and we sitting on this
Bench and T hope every one of us here would sooner prefer annihilation
to the posiii m thus created. :

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): This debate
has been initiated by the Honourable the Home Member on a motion
which strikes me as very laconic and vague and puts the House in a
position of considerable disadvantage by calling upon it to take the situa-
tion in India into consideration. I do not mean to put forward a tech-
nical objection and raise & point of order but I certainly wish to point out
the practical difficulty of adopting such a motion. No definite substan-
tive proposition is put before the House. The situation in India may
mean anything and naturally embraces quite a mutitude of things. On
many occasions, motions are moved in that form, but they always mean
something definite. For instance, when the motion is that such and
such a Bill be taken into consideration, there is always a particular Bill
before the House, which makes the motion definite. When some years
ago we had before this House a motion that the Ottawa Agreement be
taken into consideration, that Agreement was before the House, and the
House knew what it had to consider and the motion was, therefore, quite
intelligible ard quite definite. The present motion moved by the Hé&nour-
able the Home Member is, not conveniently, but most inconveniently
vague and indefinite. It simply amounts to saving this: ‘‘Let us talk,”
and, in meek obedience to the Honourable the Home Member, Honour-
able Members of this House have talked, and some of them, it appears
to me, have talked at cross purposes. That is due to the indefinite
nature of the motion. Possibly, the Honourable the Home Member
meant to say: “I am going to make a statement about the situation in
India: let that statement be talked about and endorsed and approved''.
Well, he did make a statement. As a statement, it was certainly lucid,
forceful and impressive, but that did not improve matters. The position
. of those who tabled amendments sti!l remained a difficult one. It was a
- question whether the so many amendments tabled on this occasion are
real, alive amendments or only substantive propositions sought to be substi-
tuted for the original motion. I need not pursue this point further but
would refer to a recent illustration of the way in which a motion like
this ,was moved before this House and disposed of.
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 In the Becret Session of this House the motion was that the ‘‘war
situation be taken into consideration”’. The Honourable the Leader of
the House moved the motion; His Excellency the Commander-in-Chief
favoured us with a comprehensive statement of the war situation; some
speeches were made; some questions werc asked and certain sugges\‘fions'
put forward; and, without passing any resolution or amy motion as a
motion, the Session came to an end. Possibly, the Honourable tte Home
Member ‘means a thing of that kind, and if that is the course to be adopt-
ed, I think the so many motions put forward as amendments will have
to be either withdrawn or simply ignored.

Now, as to the Home Member's speech, it covers a vast field and it
is the first comprehensive statement made by Government about the dis-
turbances which followed the arrest of Mr. Gandhi and the Congress
leaders at Bombay. No Member of this House and no responsible person
outside this House can entertain or express anything but the strongest
condemnation for the organised campaign of arson, sabotage, destruction
of public property and in places even brutal murder, which somehow
came to be started and was ruthlessly carried on by certain section: of
the people in certain parts of the country. And no one in his senses can
say that while this hooliganism and lawlessness were rampant, Govern-
ment ought to have merely looked on and taken no steps to prevent them
or to deal with them even sternly. Surelv, Government could no‘ ahdi-
cate its functions and could not afford to adopt a policy of non-violent
non-co-operation when the movement had disturbed the public peace, set
up mob rule, burnt post offices and railway stations, cut telegraph and
telephhone wires, damaged railway lines and tried to paralyse not only
the war effort but also the normal economic life of the people. Surely,
when such a state of things came into being, nobody expected the British
Government to say to the hooligans: ‘‘Heroes and patriots! have
patience. You need not worry yourself. We have received the order to
quite India and we are preparing to do so. Aeroplanes and steamers duly
convoyed are ready to take the British people bag and baggage out of
India. We have arranged to summon Mshatma Gandhi and all his
satellites from Bombay by aeroplane. They are reaching here tomorrow.
We will hand over the charge of this country to your respected leaders
and we shall walk out. Why bother! You can have your
country at your disposal. You can rule "it; vou can micrule it.
You can govern it; you can misgovern it. You can have a Govt. or vou can
‘have absolute anarchy, whichever you choose. We did in our day make
some promises to the Muslim nation and to the Depressed Classes and
to the Indian States and to certain other loyal sections of the people.—
the martial races and so forth, but surely those promises were not intend-
ed to be performed at the cost of our own lives, Life is dearer than
anything else, and we are leaving all these people to your tender mercies.
You can do anything you like with the Muslims. You can plarate them;
you can appease them; you can coerce them; you can convert them; you
can annihilate them; you can do anything vou like with them. As to
the Depressed Classes. well, they are, according to vou, meant to serve
the high caste Hindus; they ean go on as they have been going on for
centuries. As to the Indian States, they can take care of themselves.
So, we are off and you take charge of this country and administer or
maladminister it as you like.”” If that position has been taken by the
British Government which was the only alternative to the action ‘taken
at the outbreak of this lawlessness, I think the British Government
would have, by doing so, committed political, administrative and even
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moral suicide and would not have been able to show its face anywhere.
It would have been the duty of Government under any circumstances to
put a stop to lawlessness, and the duty was all the more imperative when
the invader stood at the gate of India. If the Government had failed in
this duty, we do: not know what would have happened. As I have
already said, the only other alternative was to abdicate and walk out.
There is, therefore, no question that the measures taken by Government
were not called for and not justified. .

If in the course of these measures any excesses were committed by
the military or the policc—and I must say there are complaints to that
effect which deserve serious attention and looking into—it iz the duty of
the Government to inquire into thoss complaints, punish the guilty and
see that such things do not recur. I am glad after having had the ad-
vantage of listening to the Honourable the Law Member that that is the
position of Government and that Government do mean to dispose of these
complaints after proper enquiry and in a proper way.

Then comes the important question, who is responsible for this out-
burst of organised lawlessness. Some quarters blandly put forward the
view that it is the spontaneous ebullition of public resentment at the
arrest and incarceration of Mr. Gandhi and the Congress Leaders. Others
strongly hold that this is the very thing which Mr. Gandhi and the Con-
gress Working Committee had threatened to start on the British refusing
to quit India, after being ordered to do so. The qustion is not free
from difficulty and the relevant evidence, even such of it as is already
before the public, is voluminous and complicated. Mr. Gandhi’s utter-
ances and writings are not only oracular but contradictory, and the great
difficulty is that he declared sometime ago by quoting Emerson that
consistency is the hobgoblin of small minds. We know that Mr. Gandhi's
mind is not small and so he congiders it necessary to indulge in
inconsistencies to the mystification and utter embarrassment of those who
want to ascertain his leanings and know precisely what he aims at. Now,
Sir. among the lieutenants of Mr. Gandhi, we have the very conspicuous
figure of Sardar Patel who said that the movement was going to be short
and swift and would end in a week. If such s movement was going to
be non-violent, it could not. as it were by the touch of the magician’s
wand, complete its work in a week. Without going into details, one may
say that there are very very strong indications that the Congress is res-
ponsible for this movement. Bome people believe that Subhas Chandrn
Bose has something to do with. this movement and point out to the
broadeast sent out from Berlin on the evenirng of 19th and 20th August
last which purported to be a record of u speech by Subhas Chandra Bose
and in which a complete programme of rebellion and sabotage had been
outlined and detailed instructions given, firstly, secondly, thirdly and so
on up to perhaps 25 or more paragraphs. Many of the instructions
contained in that broadcast tally with what has actually been done during
the course of these disturbances. But people point out that this was,
a8 far as known. only on the 19th and 20th August, but the movement
wag, already. in full swing long before that had been sanctioned ab least
by the Andhra Provincial Congress Committee and had been embodied in
cyclostvled instructions which the Government of the Central Provinces
said had been found with some of the members of the All:-Tndia Congress
Committee. These are bewildering circumstances. It is further pointed
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out that Subash Chandra Bose had not been on good terms with  Mr.
Gandhi and his party and so the two could not have acted in concert and,
therefore, the enfire thing must be put down to Subash Chandra Bose
who has gone over to the enemy and has no scruples now to deter him
from starting -and fomenting a movemnt of this kind in India. But it is
said by others that the differences between Subash Chandra Bose and
Mr. Gandhi and his friends haye long been made up. The other day
when news of the death of Subash Chandra Bose in an aeroplane crash
wag received in India, Mr. Gandhi was among the first men to send a
telegram of condolence to the mother of Subash Chandra Bose in which
he characterised the death of Subash Chandra Bose as a national loss.
Later on. when it was discovered that the report about his death was
unfounded, it was Mr. Gandhi again who was. the first to send a telegram
of congratulation to the mother of Subash Chandra Bose, congratulating
her on the safety of her son, and that congratulation again was for her and
for the pation. Anvhow the cirenmstances are such that for us who are
not in possession of the entire bulk of the evidence, it is difficult to come
to & very definite decision and give a clear finding as to who is responsible
and how far the Congress is responsible for this movement, a‘though one
must say that there are very strong indications, as far as our knoygledge
goes, putting down this movement to the account of the Congress. '

Now, Sir, the question is, under these circumstances what has this
House to suggest or to propose. The Honourable the Law Member has
.told us that if we put forward any constructive and concrete suggestions
a8 to something to be done under the circumstances, the Government will
be prepared to see that the suggestions are adopted and something cons-
tructive done. We must thank the Honourable the Law Member for
that declaration and we consider it to be in consonance with the spirit
evinced by the British Government in sending out Sir Stafford Cripps to
India with certain definite proposals, and after the failure of the Cripps
mission, in declaring that the offers made in those proposals are still open.
We do consider that what the Honourable the Law Member has said is
genuine.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up.

Syed Ghulam Bhik Nairang: T will simply say this. 1 hope ITonour-
able Members of this House will put their heads «together and try to put
before the Government some agreed constructive suggestions and not be
deterred by what the Honourable the” Law Member very patronisingly
called “‘inferiority complex’’. With these words, I resume my seat.

The Honourable Dr. B. R. Ambedkar (Labour Member): Bir, the
dcebute on the motion that has been going on for the last two or three days
revenls that there are two definite points of view presented by the Mem-
bers of this House. Thore is one point of view which holds that the
action taken by the Government by arresting the members of the Congress
and in suppressing the violent movement that has sprung up was not

" justified. There is one section of the House which holds that the action
taker: by the Government is perfectly justified. In a situation like this it
might be well for Government to say that it is unnecessary for them to
intervene in this debate for the simple reason that. one side of the House
enncels the other, but it seems to me, from what my Honourable colleague,
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the Member for Law, has said, that it would not be proper for Governnient
AMembers and, particularly, the Indian Members of the Executive Counecil
to allow this matter to rest there. Rather than let the burden remain on
the shoulders of one section of the House, I think it is very necessary that
the Memberg should take the burden upon themselves, and I, therefore,
ptopose to deal with some of the points that have been made by that
section of the House which thinks that the action was not justified.

The points that have been raised evidently fall into two categories:
Some points are particular in their significance and in their nature; some
paints are of. general importance and although it m.ght be desirable for
sonic of us not only to deal with the particular points but also with the
genersl points, time, I am afraid, is so short that one has to make his
selection in meet.ng some of thé charges that have been levelled. I,
therefore, propose to offer my remarks only on two charges which have been
" levelied by the Party opposite against the Government.

8ir, the crities of Government have said that the Government were not
juetified in arresting the members of the Congress and if I understund the
argument correctly, the argument seems to be that Congress is a body which
believes in non-violence and that if the Congress had been allowed to be
fres they certainly would have controlled the situation in such a manner
that they would have prevented violence from emerging. It seems to me
that the Members who take that line have not correctly read what has
happened to the Congress and the members of the Working Committec
dur.ng the last two years with regard to the principle of non-violence. S8ir,
as I read the proceedings of the Congress during the last two or three
years, the impression that has been left upon my mind is that there has -
been a terrible landslide in the principle of non-violence as has been
proclaimed by the Congress. The non-violence has been deeply buried—I
have no hesitation on that point at all.

Let me give the House a few facts. Sir, en the 22nd of December,
1939. the Congress first gave the threat of civil disobedience. On the I9th
March, 1940, the Congress had its Annual Session at Ramgarh. At the
Annual Session Mr. Gandhi was made the dictator and given sole charge
tc lead the struggle. Mr. Gandhi became the Commander-in-Chief under
that resolution. But on the 22nd of June, 1940, burely within three
months, Mr. Gandhi was deposed from his place as u Commander-in-Chief.
The Working Committee refused to accept the princ.ple of non-violence
as a guiding principle for its action, and Mr. Gandhi had to tender  his
resignation. *

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhummudun Urban):
That wae with regurd to the war. - -

The Honourable Dr. B. R. Ambedkar: Please do not disturb 1ne.

On the 15th of December. 1940, the All-India Congress Committee mel
in Bombay and there a regolution was passed by which Mr. Gundhi was
aguin rasde the Commander-iu-Chief and requested to carry on the stryggle.
Mr. Gandhi continued to be the Commander till December 1941. In Dec-
ember 1941, a Working Commniittee meeting was held in Bardoli and «
resolution was pussed aguin depesring Mr. Gandhi. The important feature
of the incident that took place in December 1941 is, I think, not quite
well-known to the Members of this House. There was a great schism ab



- BITUATION IN INDIA 283

Bardoli between Mr. Gandhi and his followers who believed in non-
violencc out and out, and the other members of the Working Committee
who did not believe in non-violence. The matter was put to issue ab
Wardha at a meeting of the All India Congress Committee. Everybody in
Indis, certainly the members of the Working Committee, expected
that Mr. Gandhi would push the issue to a decision and either
have the Working Committee’s resolution passed at DBardoli res-
cinded or, if it was not possible for him to do so, tender his
resignation. One of the most astounding things that Mr. Gandhi did at
Wardha when the resolution came up for rat.fication before the All India
Congress Committee was that the apostle of non-violence instructed his
followers not to carry the matter to a division. Not only that, he continued
to uesociate himself with the Working Committee -and continued to be its
Commander-in-Chief. 8ir, if that is not evidence that the Congress was
saturated with a spirit of violence, right under the very nose of the
Congress—Mr. Gandhi—I do not know what better evidence one could
offer on that point.

There is snother point which, I think, Honourable Members are not
aware of and about which I would like to make some reference. It is not
only a fact that almost all members of the Congress Working Committee—
al any rate a great many of them—had ceased to have any faith in non-
violence, a great many of them had become indifferent to the principle, but
there is enough body of evidence to indicate that inside the Congress there
was an attempt being made for a planned campaign of violence.

Sardar Sant Singh: So far as the war .is concerned . . . . .

The Honourable Dr. B. R.* Ambedkar: Please do not inte;rupt me.
Sardar Sant Singh: You are making mis-statements.

Some Honourable Members: It is not correct. There is no evidence.

The Honourable Dr. B. R. Ambedkar: I am not making any inaccurate
statement. 1 think there is one piece of evidence to which no reference
has so far been made in the House, and T would like to make a reference

to it. .

An incident occurred at Deoli Detention Cump where Mr. Jai Prakash
Narain was kept. The House probably is aware that the Jail Superinten-
dent in charge of the Camp succeeded in getting hold of some papers which
Mr. Jai Prakash Narain was surreptitiously trying to pass out of the Jail
to his wife. That incident occurred in December 1941 and anyone who
wants to understand what was happening within the Congress—within the
Werking Committee—I submit, ought to pay the greatest attention to
that documert. What does that document reveal? That document, if 1
read it correctly, reveals four or five points. First of all—and T am uring
the words of Mr. Jai Prakash Narain himself—the Satyagraha which Mr.
Gaudhi was carrying on wes held by a  majority of Congressmen as 8
stunid farce; it had no sense, it ‘had mno meaning. Secondly,
Mr. Jai DPrakash Narain maintained that if the Congress wanted
to achieve its goal it had better give up the {ask of attend-
ing to moral victories and should try to achieve political victories.
That was ugain a hit against Mr. Gandhi. The second fact
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12 Noox which the document revealed was that there were in existence

* in India certain parties who were not only not believing in non-
viclence but were pledged to violence and the parties that are referred to
in that document, I find, are these, which are said to be within the
Cougress: The Communist Party of India, the Revolutionary Socialist
Party in Bengal, the Congress Socinlist Party, the Hindustan Socialist
Republican Association. It was the project of Mr. Jai Prakash Narain
thay all these bodies, except perbaps the Communist Party, should be
amalgamated into one single organisation which should be a secret party,
working within the Congress and working below ground, subterranean—to
mse the exact: technical terminology. Mr. Jai Prakash Narain also
suggested that this secret party should not only be within the Congress
but should resort to political dacoities for the purpose of getting funds to
carry on :ts own policy. If these two matters to which I have made refer-
-ene2 do not convince reasonable people that the Congress was not.to be
trusted in the lip service which it rendered to the principle of non-violence,
I do rot know that there can be any better evidence by which a reasonable
man cau be convinced. That, 8ir, is at any rate one of the circumstances
-on which Government relied in taking action at the stage it took.

Then I come to the second point which I have selected in offering my
remarks in this maiden speech. It has been said by the Members of the
Opy.ceition that, although repression roay be justifiable by the circum-
stances of the moment, it should not be the duty of the Government mere-

\ly to stop with repression but that Government must take some construct-
ive step. When one begins to examine the constructive steps to which
reference has been made from different sections of the House, one canndt
But be surprised at the bewildering medley of suggestions that have been
made. I, therefore, pick upon only one which appears to me something
definite and something which you can put your teeth in and examine.
‘The suggestion has been made that the Government of the day should be
recast, refashioned, and should work as a national government. Now, in
-order that 1T may be able to present to the House the point of view which
I au: urging with regard to this suggestion, it would be better if I began
by stating what the present Government is, what is its =aature. As
Honourable Members are aware, section 33 of the Government of India
Act says, that the superintendence, direction and control of the civil and
anilitary government of India is vested in the Governor General in Coun-
cil. I am a bit of a constitutional lawyer. I do not claim to be an expert,
byt I do claim to be a student; and examining this section 88 and com-
paring it with the constitutions that exist elsewhere and taking as a
measure the wishes of the Indian people as to the nature of the government
they want, I have no hesitation in saying that this section 83 provides a
government which has two characteristics which are of infinite importance.
The one characteristic which this government has got is that it excludes
sautocracy completely. The second characteristic which this government
has got is that it imposes collective responsibility, a matter which is so
souch after the heart of the Indian people . . . .

i

An Honourable Member: Is it practised?

The Honourable Dr, B. R. Ambedkar: I will come to that. There is
ample provision in the Act. The government is vested not ‘in the
Governor General, not in a single aythority, but it is vested in the
Qovernor General in Council . . . . . .
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Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muham-
madan Rural): Subject to the orders of the Secretary of State.

The Honourable Dr. B. R. Ambedkar: I am coming to that; I am
dealing with all that. The position is this, That every Member of the
Executive Council is a colleague of the Governor General. That fact can
never be forgotten and ought never to be forgotten; and my submission,
therefore, is that if Indiaus are wanting a governiment which is democratic,
whizke excludes autocracy, and which by law—not by convention only—
imposes upon those who are in charge of the administration a collective
responsibility, then my subinission to the House is this: that you cannot
devise a better form of government thun the one we have. I know it has
beer: said against this government that although that may be so, this
gevernment is subject to the veto of the Viceroy and of the Secretary of
State . . . ...

Mr. Jamnadas M., Mehta: Not merely veto—orders.

The Honourable Dr. B. R. Ambedkar: I call it veto; you can call it
orders. I would like to use a constitutional phrase as I am a constitutional
man . .. ...

An Honourable Member: The master’s voice from Whitehall !

The Honourable Dr. B. R. Ambedkar: What I said is that this gov-
erument is not & freé government; it is a government that is subject to
the veto of the Viceroy. it is also subject to the veto of the Secretary of
State. With regard to the veto of the Viceroy I would like to point ous
thas the veto is confined to matters which relute to the safety-and tranqui-
lity of India. Tt is not a general veto. It is not a veto which applies to
the day to day sdministration of the country .. . .

Sardar Sant Bingh: May I ask one question.

The Honourable Dr. 3. B. Ambedkar: You must not ask any question
* now, I have got a very short time. I am going to admit for the sake of
argument that there is & veto. I have read a lot of constitutions, not to
be afruid of a veto . . . . .

Sardar Sant Singh: I am asking a legal question.

The Honourable Dr. B. R. Ambedkar: You can ask me later. 1 have
no time to give & lecture now.

repared to admit that there is a veto and that the veto
ewis]é:mhl%;rfgﬁzlsytign 1:.0 Honourable Members who eare so much disturbed
b‘y the veto is this: what is the significance of tpe veto? What does the
veto mean? Let me state it in thf_s most categorical terms, because [ find
there i a lot of confusion in t:he }muds of many Hor‘loural_)la Memb'ers who
wish to talk about the constitutional question. 'Vvhat in the difference
belween an autocratic government and a responsible government? What
is the difference that exists in Germany under Hitler and the Government
that exists in Great Britain? The answer simply is this . , ., .,

‘Interruption).
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Mr. President (The Honourable Sir Abdur Rehim): Order, order.
Honourable Members must not go on interrupting like this.

The Honourable Dr. B. B. Ambedkar: The unswer is simply this and
‘T want to put it in the most categorical form--the difference between
autocracy and responsible government—I repeat it, I emphasise it,—lies
in the fact thut in autocracy there is no veto, in responsible government
there is a veto. That is the simple fact about it. Let all those who want
to understand the constitution and who want to frame canstitutions hear
that fact in mind.

8ir, the only question, the only quurrel that can arise—I can perfectly
understand that sort of quarrel—is where shouid the veto lie? Should it
lie with the Secretary of State, should it lie with the Viceroy, or should it
lie at any other place or in some other organisation? That can he the
only point of quarrel. As to the existence of the veto, I submit that there
can be no quarrel among those who believe in responsibility, among those
who believe in democratic government. The question, therefore, that
arises is this. If we are not to have the veto with the Becretary ot State,
where arc we to have it? It seems {o me that if you want to transfer the
voto from the Secretary of State, the only place where I can see it can be
rightly placed is the Legislature. There is no other place for the wveto.

Sir S8yed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): I am glad that mny Honourable friend has at last thought of the

Legislature !

The Honourable Dr. B, R, Ambedkar: The question, therefore, is this,
and I think it is a simple question. Can we transfer the veto to the Leyis-
lature as it exists today? (Interruption by Pandit Lakshmi Kanta Maitra.)
I cannot teach you counstitutional law. 1 am afraid I shall have % open a
class. I spent five years in the Law College teaching constitutional law.
The question to my mind is this. Can we transfer this veto to the Legis-
lature? And I must consider the question from the standpoint of the
present Legislature because the demand is that the British Government
should abdicate at once. The question is, is this Legislature suited as a

.receptacle in which we can place this veto?

What is the composition, what i8 the character of this Legislature?
Now, S8ir, it is quite true and I do not think I am saying anything dero-
gatory to this House, that, having regard to the efflux of time, this House
is aimost in a deceased state.

Sardar Sant Bingh: It is always.

The Honourable Dr. B. R. Ambedkar: It was elected for three years,
but it has been sitting for almost nearly nine years. I do not kanow to
what extent the present Members of this House can be said to derive a
mandate from their constituencies which can be regarded as direct and
fresh, if it has not become stale by the efflux of time. I won’t say any-
thing about it, but let us proceed further and examine the composition of
the - House.

Mr. President (The Honoursble Sir Abdur Rshim): The Henourable
Meimnber bay a exceeded his time,
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Pandit Lakshmi Kanta Maitra (Presidency Division: Now-Muhan-
madau Rural): What my Honourable friend says has nothing to do with
the motion before the House. '

The Honourable Dr. B. R. Ambedkar: If you think, Sir, that my time
isup ...

Mr. President (The Honourable Sir Abdur Rahim): The time limit wss
arrived at by agreement of all Parties and I have got to enforce if.

The Honourable Dr, B. R. Ambedkar: Then I will close iny speoch.
Examine the Legislature from any point of view you like, examiue i35 from
the point of view of the mundate, exumine it from the point of view of the
composition of the Legislature, its representative character. Exawmine it -
also from the point of view of the electorate which is represented, and I
have no doubt about it that this House ecannot be regarded as sufticientiv
repregentative to impose n veto on a national government.

Mr. Jamnadas M. Mehta: Why did you call the Bession?
(There were some more interruptions.)

The Honourable Dr. B. R. Ambedkar: The point, therefore, is this.
Either you must acknowledge the fact that this House is not, representative
enough to have the veto deposited in it, or you must consider whether
during the period of the war it is possible for us to enter upon re-fashioning
this Legislative Assembly in such a manner that it will contain within
itself a sufficient number of Hindus, a sufficient number of Mussalmuns, a
sufficient number of Depressed Classes, and all the other elements which
go to make up the national life of the country. Therefore, my svbmission
is that this demand which has been made for a national government is
certainly the result of confused thinking, is the result of the desire of
most people, to avoid what I regard as the most crucial question, namely,
# communsl settlement, hecause until we get a communal settlement, it is
quite impossible to re-fashion this House in"a manner in which it ‘would
be regarded as fit to receive the veto powers over the Executive that may
be fashioned under the new Constitution. Sir, I cannot carry the muatter
further as my time is up and I resume my seat.

Mr. N. M. Joshi (Nominated Non-Official): May I rise to a point of
order? ls it good parlinmentary practice that the Government side which
has to make (frovocat.ive speeches should make them at the end of the
debate instead of in-the middle or at the beginning of the debate?

Mr. President (The Honourable Sir Abdur Rahim): It is not a point of
order which the Chair can decide. It is left to the Members of the House.

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): It was my earnest desire to be able to congratulate my Honourable
friend, Dr. Ambedkar, when he made his maiden speech, but I an sorry
to say that I am unable to do that at this juncture after Learing his
speech but I do sincerely welcome him as a member of the Government
of India. We had today what I considered to be a bright day when we
heard the Honourable the Law Member admitting on the floor of this
House thai he looks to this House, a House which his Colleague, the Hon-
ourable Dr. Ambedkar, says is 8 good for motning House. We are between



-

288 LEGISLATIVE ASSEMBLY (18T Sepr. 1942

[Mr. Hooseinbhoy A. Lalljee.] )
the verdicts of two Honourable Members of Government, and [ do not
know whether there is any good our going into this question until they
ccme to hold one and the same opinion. They have undertaken collective
responsibility and they say, ‘“You are no good. Trust us. You do not
represent the people. These nine years you have not seen an alection.
We are the representatives and ought to be trusted! Not only are we
under the Act colleagues of the Viceroy but have a eollective responsibility.’”
But the fact is, Sir, they have been appointed by the Viceroy and théir
term of office is until the pleasure of the Viceroy. I ‘have never had a

“business propossl like that put before me, and I “say that as a business

man I shall not be proud of such a business. I call my servant und tell
him, ‘‘You are my equal. I have appointed you. You shall remain
during my pleasure, that is, no sooner I do not want you, then you are to
go''.. Is this collective respomsibility ?

We bave been told further by our Honourable friend, Dr. Ambedkar,
about the great veto. He asks, where is the veto to be placed? It is
certainly not with this Legislafure but I admit it is in reality with the
Secretary of State. We know as a fact that the veto lies in the hands of
one gentleman 6000 miles away, and the Viceroy and the Executive
Council, are humble servants of the Secretary of State and have to be
there during the pleasure of the Secretary of State. This is the true
position. I am sorry I have to deal with this question but it is tho boun-
den duty of every one here who has been returned by his constituensy to
maintain the rights of the people. If I have said anything which my
friends do not relish, I am certainly very sorry. But I strongly arpeal to
them to feel that we represent the people of this country, especially at a
time when every day the freedom and the rights of the people to self.
determination is dinned into our ears. If the Government as a whole
have kept us on in this House it is not for anybody to challenge our posi-
tion. We have told Government often and I am prepared to tell iy
friends today: ‘Dissolve this . House; if you want fresh verdict of the
people’. Your policy is like the dog in the manger policy. Ths other
day you grudged to give us more than two days to discuss the whole
gituation and, when great persons like Marshal Chiang and Sir Scafford
Cripps came to this country it was so arranged that this Legislature had
nothing to do with them. Not till this morning did we hear the least
anxiety on the part of the Government Benches to take us in confidence
or treat us as people's representatives. I take the pronouncement made by
the Honourable the Law Member to-day very seriously and I tell him that
if that is“the spirit with.which they are going to work with us, who are
now here, they will not be sorry. It ig high time I feel that you and we-
all must go round the country and explain the true position of the Govern-
ment to the people. It may be that the powerful parties have heen able
to carry the people in their own way a great deal, but the fault really lies
with the constitution and specially with the mannar in which the Govern-
ment have often treated the people and the people’s representatives who
have been co-operating with them. Change that policy. Let Goverument
openly acknowledge those who are always prepared to discuss matters and
co-operate with them and not only those who come at times to
co-operate with them. You should not also surrender to those who sit on
the fence and say that they will co-operate with you on certain terms.
You should co-operate with all those who are bold enough to offer their
services to you, not as a master, but as the Government of the country.
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Let me ugain express the hope and trust that tHe pronouricement made by
the Law Member is serious. He will excuse me if I still bave doubts. 1
have been bere for nearly ten years, and in season and out of season, we
are claiming what you have just tried to give us that is_true situation in
the country and of the Government and I must say that we have yet to
sgce that this is going to be your practice. Let us hope that you will put
it into practice heresfter,

Comiing to the motion before the House, I want to say that I entirely
agree with the remarks that have been made by the Honourable the
Home Member and the Law Member with regard to the great and serious
losses that the country has suffered on asccount of the recent disturbances.
I also agree that it is the duty of the Government to take strong and im-
mediate measures to put them down. I do not think there is anybody in
this country, (who honestly and sincerely believes in the safety and hLapp:-
mess of the people), who likes these disturbances. One thing sou have got
to acknowledge and that is the fact that today there are a very large
number of people in the country who claim to be the followers of the
Congress policy. There are today a large number of Muslims who c¢laim
to be the followers of the Muslim League.

Sir Muhammad Yamin Khan: With the exception of a few.

Mr. Hoopeinbhoy A. Lalljee: I said large number. I have not said all.
There is also the fact that there is & strong universal feeling that we.
ought to be free and independent. In these circumstances, the first
«duty of the Government is to try and satisly the people’s aspirations. In
the Cripps proposals, I admit that & sincere attempt was made by the
British Government to meet to a very large extent the desires of the
people. T am sorry that attempt has not been successful. The Congress
declared that the powers given were not real and further also not sufficient
for the successful prosecution of the war. It is also a fact that the great
Commander-in-Chief, as my friend, Dr. Ambedkar, has pointed out Mr.
Gandhiji declored something to the effect that the Cripps proposals were a
post-dated cheaue on a bunkrupt bank, but Sir, many do not agree with
these. Many aleo feel that the Muslim League ought net to have rejected
thera. The reason the Muslim League put forward is that they did not
get sufficient power to run the Government, and in that position, they.
were not prepared to take up any responsibility. Whatever that may ke,
I foel that the Government ought to have there and then attempted to get
together the other parties, namely, the Depressed Classes, the working
classes and other independent people’s representatives together inu little
round table conference at that time, and through them put the proposals

before the public. It is not proper to blame all if you have not consulted
or cared to consult all,

Sir, the Government are anxious and the people are anxious that we
must carry on the war successfully. People are more anxious to corry
on the war succeesfully because there are involved in. this war two import-
ans questiors for them. One is that our country is threatened and we
cannot aud will not allow our country to be invaded. The second is that we
shall be able to get our freedom as soon as war successfully ends, because
nobody can dare refuse us this right after the position that we have
-established and in the position we are now in. I feel also that g great
deal and much more can be done for the war to be successful soon if
the? people of this country were frankly and fully trusted and taken into
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confidence. And further, if those Indians who are working in respousible
position for the war supplies and preparations sand those who can work
in this direction should be given real und more responsible positions in
the conduct of the war and in all the sctivities connected with the war.
IL this is done without any reserve India will be able to show very soon.
to the world at large that they not only can defend themselves but can
defend the liberties of the people of the world at large. Unless and
until some honest and real endeavours are made to place the real posi-
tion and, a fair right to handle the same in the accredited representutives.
of the country and a satisfuctory solution is brought about in this respect,
I am afraid we will ot be able to do, with all the*poodwill in the world,
full justice to the cause of successfully carrying on of the war and for
the cuuse of freedom. We have: to seriously consider this position and
1 would earnestly ond seriously draw the attention of the House and
Government to it.
*Only yesterday I reud a small account in the newspupers the state--
ment of Mr. Nash, the Prine Minister of New Zealund. He said:
*‘As I ree it, Britain has made an offer, an honest offer, telling Indians to form.
a Government, and we drop our Government when you form yours. It is sbeurd
to say you shall not have a Government meanwhile.” :
He further adds: .
“Ther: is cne qualification. We do want to use the area to defend the jutorests
of the United Nations.” '
Here is the Prime Minister of the smallest Dominion in the British
Empire who calls this Government as ‘our’ Government. This is the
statement of the Prime Minister of the smallest Dominion where an
Indian_cannot get free entrance or equal rights but who claims the Indian
(Government as ‘our’ Government. Mark  these words, especially and.
consider its effect when you want to rouse the enthusiasm of the people
to fight for their freedom aus well. Then, the next thing he says is that
he wants the area to defend the interests of the United Nations. In-
other words, he wants our country to be used as a battlefield to defend
the interests of the United Nations, including of course New Zealand. It
is not only New Zealand that wants this, but Australian and South
African also want it because they all are in 8ame position. Even the
great American nation and fthe unfortunate China, (which is just like
ourselves) also want it. The presence of their nationals in this country
clearly shows what they mean. I do not say that we shall refuse them
c¢o-operation and help, but what T do say is this we are ourselves pre-
pared to fight for our defence, if you want help ask 8, do not dare to.
¢laim it, as we are prepared to fight for the cause of real freedom. We
are prepared to make all sacrifices for the same but we must insist on
being treated as equals. From this day let it be admitted by these:
peaple in* all fuirness that the people of India shali certainly and also”have
equal status with the people of the TUnited Nations not only in India
but in their countries as well. Make that simple and honest .declars-
tion. T.et the great people of the United Nations also make this solemn
simple declaration, that from today onwardg the British Indian, or eall
. him what vou like, shall have in sll those places where the United Nntions
* rule the e.r';usl, status and they shall and Gvi]].acaept tha same position
" in Indin herenfter which is accorded to Indians in their countries by them.
We are prepared to concede these privileges to them. In fact, we have-
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upto now been forced to concede equal status, position, to them but hereafter
they will get if they concede. Now, may 1 ask my friend the Leader of
the European Group and nis friends who kindly gave assurances to
us yesterday to kindly. rise und tell us whether he ig agreeable and is
going to allow us to be equals with him in this country, in their country
and in other parts of the world where he has got his own kith and kin
ruling end for whom he is fighting and asking us to fight this war. Here
is a test, Sir, before you. May I ask him that since he has given us
pledges and ulso assurnnces of freedom soon after the war to answer this
simple- question boldly. This simple question I am putting to you onl

us a businessman becuuse they ure all businessmen. Are you prepareg
to admit here and now that you will sec that a British Indian shall have
the equal status wherever the United Nations will be ruling? 1f that is
not forthcoming, let me put to himn another question. Will you at least
concede that the poor brave Indian soldier wherever he has shed his
bicod, shall be treated on that soil as of equal status with the people of
those countries? Our poor brave Indian soldier is taken to Iraq, Iran,
Syriu, Egyut, Malta, ete., will he get an equal status in those lands or if he
is taken tc¢ New Zealnnd, Australin or South Africa or to England or even
to America will he be treated after victory is won by him as equal there.
We are prepared*to send them to all these countries,—will these great
nations say here and now to his children or send messages to his orphans
and to his widow und to his father and mother that their precious blood
which wag shed on tlieir soil to defend their Hearths and homes entitles
them to an equal status with them? For the time being, let me leave
-aside the Indian people, let them answer to those who are actually laving
dow1 their lives. Will you do that? These are.the things that really
and truely will appeal to the mind of the people. Declare these -simple
things, when you muke so many others. The moment you do that, let
me assure you, you change the whole aspect of the wur, especially when
every day you din into our ears that equality and freedom is everything
in the world and that the Axis powers are not only refusing these but
are committing cruelties, They are really doing so and are really com-
mitting cruelties but may I ask why are you treating us as subject
races and conquered nations. Are you prepured even to say here and
now that such a thing shall not happen? 1 leave aside all other great
and weighty constitutional questions for the time being; I only want this
_great fundamental principle of humenity, namely, equality of status to
come at once. As n businessman who has travelled in many parts of Asis,
a part of Africa and of Europe let me tell you frankly, I have often found
myself in a position when T had to hidermy real identity to be a British

Indian.
Mr, Jamnadas M. Mehta: What did you go as?

Mr. Hooseinbhoy A. Lalljee: I have tried to pass as a Egyptian or
as a Muslim without giving my nationality. The moment I-had to say
that I was a British Indian, they look down upon me as an inferior being.

Mr. Jamnadas M. Mehta: Then you have committed forgeryh

Mr. Hooseinbhoy A. Lalljee: I have great regard for hopour and self.
respect. If I ax unable to maintain them, if I call myself a British
Tndian, then I won’t admit that my nationality. That is certain, and
T submit no self-respecting man will do it.
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Bir, I wish to say all this as I feel I can claim it because I am one
of those who are out tc help openly and sincerely the Government in the
successful prosecution of the war as a people’s representative. We
believe and strongly believe that in the successful prosecution of the war
lies the safety of our hearth and home and our freedom, and that every
endeavour must be made to win the war and that every obstruction should
be removed and every thing must be done which would help people to
come out to win this war. I do not ask for freedom. I do not wish to
say that we shall be given freedom. I say, let by friends realise that
hereafter if they do not concede, the Indian soldiers and people who are
fighting in this war will demand freedom and take it and no power on
earth will ke able tc deny it. The great President of the American
Republic and the very great Premier of Great Britain found time during
this great war to consider the Atlantic Charter for European Small Nations.
But when the question of my country comes, they say, ‘‘We shall send
white soldiers, English soldiers and American soldiers and also Chinese
soldiers. We have nothing to talk to vou or we have no time to talk to
you and we have nothing to do with your domastic affairs’’. I wish they
had nothing to do with our domestic affairs. 1 want to tell them one
thing, what about our status in their countries? If we are an inferior
nation, why come to us for men and for help. It is in the interest of
those who are really out and working for the sucdcessful conclusion of this
war I say, help us in attaining our status; I am making this appeal to
our Treasury Benches, especially to my Indian coleagues who have now
collective responsibility with the Viceroy us his colleagues and who have
taken upon themselves great responsibilities in these grave and trying times.
I appeal to my Honourable friend, Dr. Ambedkar, specislly, who has
very rightly asked his people to joirr the army and I hope and trust that
he is as anxious as sny one to see that the Depressed class soldiers shall
shout wherever they be, with the foreign soldiers, ‘“His Majesty the King"’
or ‘‘Hig Majesty the King Emperor’’ according as what the foreign
soldiers themselves shout. 8ir, I make this pointed reference and want to
draw the attention of the Government to it. It has come to my knowledge
that in different places when the British and Dominion soldiers toast the
King, they simply toast ‘‘His Majesty the King’’ and the Indian soldiers
also stand up. It has never been an occasion for our poor brave Indian
soldiers to hear the Britishers and Dominion soldiers getting up and

. ‘“‘His Majesty the King Emperor’’. 1 have no quarrel about-this.
Y1 may tell my Honoursble friends, the Britishers sitting on the Treasury
~Benches that if they really want to treat this country as their own, they
anust treat us on equal status. I assure you that the moment the

“epanese or Germans or anybody else know that Indians have been won
+r; Indians have acquired equal status and India to a man is behind

British and that India is out doing all it can in the successful prose-

of this war, then believe me, Bir, both Japanese and Germena, our

would not dare to make any advance on India or Asia and very

would even try to sue for peace. India has great potentialities,

‘e great things and she can do much more. Our enemies have

* study of this country let me tell you when you gave them

g and they very well Imow the real power of India, and
~tentialities existing in it to fight them to a-finish.
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Dr. P. N. Banerjea: 8ir, I strongly condemn acts of violence sand
hooliganism; and there is no Party in this House, there is no person in my
Party who does not condemn such acts with equal emphasis. But, Sir,
1 cannot see eye to eye with the Honourable the Home Member when
he observes that therc were no excesses committed by the police ahd that:
due care-and caution was adopted in repressing lawlessness. Concrete
instances have heen pointed out by many Honourable friends and I have
myself personal knowledge of innocent persons having lost their lives
through no fault of their own. This is, therefore, a matter for full and
proper investigation,

There is another reprehensible feature of the present situation, and
that is the muzzling of the Press. Sometime ago the restrictions imposed
on the Press of the country fyere so stringent in character that most of
the nationalist papers thought it incumbent upon them to suspend publica-
tion. Some relaxation of control has now been provided, but even now
the restrictions which continue are harmful not only to the people but
also to the Government. The Government should remember that the
Press is o great safety-valve and that it is dangerous to tamper with it.

. I cannot agree with the Honourable the Home Member when he seeks.
to connect the Indisn National Congress with loot, arson and murder. I
bave my own differences with the Congress. I was the Chief organizer
of the party which was formed in Bengal under the guidance of our
venerable Leader, Pandit Madan Mohan Malaviya and the great scientist,
Sir P..C. Ray, a party which returned all its candidates to this Assembly,
after inflicting crushing defeats on their Congress rivals. But whatever
differences may exist between myself and the Congress, I cannot believe -
that non-violence is no longer the creed of the Congress. My Honourable-
friend, Dr. Ambedkar, pointed out that there have been serious differences.
in the Congress ranks with regard to non-vioclence. But these differences,.
he forgot to mention, refer only to the question of defence of the country..
I cannot believe that Gandhiji and the other Congress leaders have fallen
50 low ag to soak their hands in the blood of postmen and police officers.

1 do not deny, however, that what the Congress intended to do was.
in itself a serious thing. The Congress threatened to launch a campaign
of non-violent struggle. Their programme, in short, was a general strike
all along the line. This wag calculated to create serious disturbances in
the country. 1 made a public appeal through the press to Mahatma
Gandhi and the Congress leaders to desist from such a course. But it
seems that the Congress was eompelled by the unbending attitude of the.
British Government to resort to this method. Thus, while the Congress.
is partly responsible for the present situation, and -while I admit that the
Congress made a mistake, I must say that the Government ulso made a -
mistake, perhaps a greater mistake and that the Government are even
more responsible than the Congress in bringing about the present
catastrophe. More than three weeks elapsed between the meeting of the
Working Committee and the meeting of the All-India Congress Committee
"and during this period the Government might have called the representa-
tiveg of the different parties to a conference so as to be able to find a way
out of the difficult situstion. But the Government did nothing of the
kind.
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The Government mishandled- the situation. And what is the consequence
of this mishzdlitg of :he situation? The consequence is that anti-BEritish
feeling is today twenty times greater than it was ever befors. And what
is worse than that, is thut before the 7Tth of August there was no pro--
Japanese feeling in this country, but today there is a feeling which
approaches dangerously o pro-Japanese feeling. A feeling of active hostility
to the Japanese invasion is gradually giving place to a feeling of passive
acquiescence. That is a most dangerous symptom of which the Govern-
ment must take note. o

Mr. N. M. Joshi: They do not bother.

Dr. P. N, Banerjea: The (Government should also consider that in
addition to the political discontent there lmve been other fagtors such as
economic distress, food shortage, misbehdViour of the soldiers, and the
poliey of repression followed by Government officers which "have greatly
enhanced the seriousness of the situation,

The Government should ulso consider the present situation, in relation
to the most urgent need of the hour. And what is that? The wost urgent
need of the hour is to aid the war effort of the United Nations to the fullest
extent. But how is that to be done? Thut can only be done with goodwill
of the people, but cun goodwill be secured by means of whipping, shooting,
collective fines und ghgging of the press? The answer ought to be an
emphutic ‘no’. The Honourable the Home Member spoke ihe other day
about the “internal evemy’’, bul why is he desirous of converting a friend
into an eneray. The Congress has suid again and again that it is prepared
to aid the war effort of the United Nations to the fullest extent; and I do
not know why the Honourable the Home Member is seeking to open two
fronts in India. If a sec.nd front has to be opened, let it be opened in
Europe aguninst the Fascist powers, but in India what we want is a single
united front against all the cnemies of the United Nations—Jupan, 1ltaly
and Germany 1f this objéct is to be achieved, a reversal of the policy of
the Government will be needed. The policy of repression must give place
to the policy of conciliation. The administrator has played his part. Let
him now stand aside and make room for the statesman. The first~nct of
statesmanship in India will ke tc reverse the: present policy, to convene a
conference of the different parties of the people including the Congress,
and transfer a substantinl measure of real power to the paople of the
country.

My Europeun friends say that power will be transferred to the people
after the war; and they ask ‘““Why are you not satisfied with pronises?”’,
But it is regretuble that our friends forget that the pages of the history

of British-Indian administration are covered over with broken pledges.

An Honourable Member. No.

Dr. P. N, Banerjea: They seem to forget that the Charter Act of 1838
«contained a provision for removing all racial discrimination between Indians
and Europeans, and has tnis provision of the Charter Act been yiven effect
to? This Charter Act was not the promise given by this person or that
person, but was given by the Parliament of Great Britain. And if this
Charter Act could be ignored with impunity, what reliance can be placed on
the promises of the Members of the European Group. No. Prunises will
mot'do. You will have to do some thing immediately. If your promises
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:are to be believed they should be accompanied by some measure of fulfil-
ment even st the present rime. My European friends further suy: ‘" Power
rcannot be transferrcd in the-twinkling of an eye’’ but do they not kuow
that important events occur in the twinkling of an eye? Do they aot know
that Burma and Malaya ceased to be British possess.ons in the twinkling of
.an eye. They should remeuiber that three years have now elapsed from
the date of the commenceinent of the war; and are three years a inere
twinkling of an eye? .

No one will accept their view in this matter unless they are prepared
‘to transfer ut least u substantial measure of real power to the people here
.and now. 1i it is impossible to transfer the whole power inmninediately,
they should trunsfer a substantial portion of that power. I am glad that
the Honouruble the Law Member took a line in this regard different from
the line taken by others. 1 do not know who is the spokesman cf the
*Government on this question —the Honourable Sir Sultan.Ahmed or the
Honourable Dr. Ambedkar? The Honourable Sir Sultan Ahmed says:
“*Prepare a scheme and w2 shall give effect to it’’, but the Honourable
Dr. Ambedkar suys: ‘‘The present is the best systemn of Government that
is possible. ’ '

The Honourable Dr. B. R, Ambedkar: 1 did not sayv any thing of the
kind. You dic not allow me tc conclude my speech. '

Dr. P. N. Banerjea: The Honourable Dr. Ambedkar made so msany
incorrect statements thut we cannot now take his explanation as correct.
‘The Honourable Dr. Ambedkar said that the present Governor General
‘in Council possessed very great powers. Because he ix n Member of that
‘hody, he miay take pride in that fact that he is a Member; but what are
the powers? If you read section 83 of this Act you will -find that ‘the
{Governor-General in Couneil is required to pay due obedience to all such
rorders as he mny receive from the Secretury of Btate’. It is not a veto;
it is an order to be obeyed.

The Honourable Dr. B. R. Ambedkar: What is the difference between

“order’ und ‘veto’?

Dr. P. N. Banerjsa: My FHonourable friend takes pride in tiae fact that
he is a constiiutional lawyer. TIs that the interpretation of a constitutional
lawyer? I ask the Honourable 8ir Sultan Ahmed,—who is the representa-
tive of the Government in this regard,—do you accept this interpretation?
If so, I can only pily the Government of India that it has fallen so low.

Sir, I maintain that even within the limits of the present constitution
«considerable advance is possible. You have to remove certain sub-sections
and amend only cersein unimportant portions of the Government of Indin
Act. Tf yon do this nnd ulter the Legislative Rules and the LElectoral
Rules you con make the Government responsible to the present Legisiature.
Without n-uch difficulty that can be done. But mv Houourable
friend pours his vial of contempt on this House. Does he repre-
sent in this House th: Government with regard to this matter? Do the
other Memuers ‘of the Government share that view? If the Government
pour such conter:p%, why do not the Government order a rc.elsction? A
general election would be “welcome; in fact we have urged again and again
that there should be s genersi election. But the Government, instead

1'p.u.
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of taking that step, is secking to pour contempt on this body. Sir, within
the frame-wurk of the present Constitution, a considerable advance is
possible; the transfer of a substantia] measure of power is possible without
changing tho whole Consiitution. and without ordering a general election.
If the Honourable Sir Sultan Ahmad js sincere in his offer, as I believe he
is, then we cun 8it round a table and point out such changes u: the Consti-
tution as will bring about a better Government which will be responsible
-t0 the Legislature.

But wher is the stutesman? Is there any statesmanship in this country
or in England? The peopls have doubts about it. But if Britain fails to
rise to the demand on this occasion, let the United States o America
stretch out its hand of fellowship to a country struggling for frecdom. I$
was that great country that wrote the noblest and most bmlliant chepter
in the histcry of world freedom; let the United States help an ancient
nation which once wus 8o greut as a pioneer in art, in science, and in civili~
sation. '

Nawabzada Muohammad Liaquat Ali Khan (Rohilkund and Kumusom
Divisions: Mubanuuedan Tural): Mr. President, I am sure the House
must have appreciated (he learned discourse that the one time professor
of constitutional law, Dr. Ainbedkar, was pleased, to give on the questicm
of veto. I think it would have been more advantageous for the jurposes.
of thig debate if he had told ur something about the sanclicn that is
required behind a totalitarian government and a popular governwent.
There is an opinion in this country that there is no popular sanction kehind
the present Government; and 1 think if Dr. Ambedkar had given us some
details regarding the different types of sanctions that are nexded for a
government, it would have been more advantageous for the purpose of this:
debate. He made certzin observations regarding this House. I think
it was in bad taste. 1{ there have not been any general elections during
the last eight years, the responsibility cannot be thrust on the shoulders
of the Members of this House, the responsibility is on the Government
of which he is a part today. . . .

The Honourable Dr. B. R. Ambedkar: What is the electorate behind
this Legislature? (Interruptions.) .

Nawabzada Muhimmad Liaquat Ali Khan: I say that there is greater
popular sanction bchind this Legislature than behind the Government of
which Dr. Ambedkar is a part.

Before dealiug with the present political situation let me put before the
(Government one very important point’ which is causing great concern
to the Mussalmaus. Tt is the question of collective fines which linve been
imposed in certain areas by the Government. The Honourable the Home
Member was pleased to remark that the Mussalmans on the whole have
kept themselves absolulely aloofl from the present civil disobedience move-
ment. I am glad to say that some Provincial Governments have taken steps
to exempt Mussalmans from such fines, but what T do submit is that the
‘Mussalmans as a rule should be exempted from this eollective fine and if it
:is proved—and mind you, the burden of proof must be em the Government
‘officials—that any Muslini or Muslims have taken part in this movement,
only then are they at liberty to realise fines from such Muslims. Eut the,
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burden of proof must be on the Government officials themselves and not
on the people to prove that they have not taken part in this eivil disobe--
dience movemen., and 1 want the Government to be very care‘ul i this -
matter. There should be very strict instructions to their subordinate-
officiala that this rule shail be serupulously adhered to and  followed.
Without going into the details, let me tell you that since this movement.
was started, cerlnin atteiupts in certain localities were made by certain
officials to implicate Mussalryans who really had nothing to d+ with the-
civil disobedience movement; and, therefore, if the higher autlorities do-
not take extra precaution in keeping the control over their subordinate
.officials, it might creale an unnecessarily unpleasant situation where the-
Muslims are concerned; and, therefore, 1 would strongly impress upon the
Government that nothing should be done by any of their officials which.
would in any way exasperate the Muslims against the actions of this .
(tovernment. In certain cases fines have been realised from the Muslims -
who had no'hing to do with the civi] disobedience movement, thus cansing
great hardships to some of them. I have got specific instances in my
possession; they had to sell their chattel, they had to sell their grain, which~
they had stored for a rainy day, to pay the fines. :

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): In:
what provinee?

Nawabzada Muhammad Liaquat Ali Khan: Tn the Central Proviaces.

Sir Oowasji Jehangir: In un} other province?

Nawabzada Muhammad Liaquat Ali Khan: I have not got any informa--
tion as regards any other prevince. The Central Provinees Government
have since passed an order that the Mussalmang shall be exerapied; but
what I do waut to impresr is that in matters such as these immediate action.
is needed and is more nocesssry than anything else.

Now, Sir, coming to the subject matter of the motion which has been-
placed befcre this House, the position of the Muslim League has been-
made abundantly clear in the resolution passed by the Working Com-
mittee of the All-India Muslim League last month. We deeply deplore-
the decision of the Congress in having launched upon this open rebellion,
not for the purpose of achieving independence for the country, but for
the purpose of getting their demand conceded by the British Government.-
The Congress Party have not declared war only against the British Govern-
ment ; they have, indeed, declared war against Mussalmans and all such
other elements as do not agree with the demand of the Congress. If
their objective wus really to fight for the freedom of India, they would
have made attempts to get the support of other parties in the country.
Not only have they not done that, but they have thrown to the winds.
their oft-repeated declarations that there was no Swarej without Hindu-
Muslimm unity. Toduy their position is that there is no Hindu-Muslim
unity possible unless the British have withdrawn from India, and this,.
Mr. President, they did without consulting any one.

The object of the Congress since the declaration of the war has been
to take power into their own hands. They have on different occasions:
cajoled and coerced the British Government into conceding their demand.
Aund what is their demand? Let me tell this House quite frankly thot the
hundred million Mussalmans of this country” believe it to be the establish--
ment of 1« Hindu Congress Raj in this country.
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Dr. P. N. Banerjea. Wholly wrong.

Nawabzada Muhammad Liaquat Ali Khan: Therefore, as far as the
Muslim League is concerned, it can only condemn that the Congress
should have resorted to such an action without taking into considera-
tion the uppeals that were made by the different parties in this country,
and we believe that by this method the freedom of India cannot be
achieved. Every one desires the freedom of India. I do not think
there is any Indian who does not want to free or who does not desire the
independence of his country. But, unfortunately, theé. conception of
independence of the Congress and the conception of independence of the
Muslim League differ very widelv. Their conception of independence of
India is domination of one community over others.

Mr. Jamnadas M. Mehta: Thut is not so.

Nawabzada Muhammad Liaquat Ali Khan: Our conception of an
independent Indis is equal opportunity for both the major nationalities
to develop themselves in accordunce with their own ideals, their own
-culture and their own ideology. This is the vital difference between_ the
Muslim League and the Congress, and not only the Coungress but the other
Hindu organisations like the Hindu Mahnsabha, the Liberal Federation
and the India League” I appeal to my Hindu friends. Believe me when
I say that we thirst for independcence perhaps much more than what you
-do, because our period of slavery is shorter than yours. We both want
to be free. We want to be free, but let us not try to get what really
-does not belong to either of us. The only solution in my opinion which
could achieve the freedom of India is the proposal we have placed before
our countrymen. It is, us is commonly krown, Pakistan. By Pakistan
we are handing over three-fourths of India to our Hindu friends nnd we
only want one-fourth of Indin. Ts that an unreasonable proposition?
‘Can anybody say that the proposal which the Muslim League has placed
is such as is doing injustice to the Hindus? Whereas, on the other side,
the proposal which the Congress has placed before the country, the pro-
posal which the Hindu Muahasabha has placed before the country, is such
which can only mean the rvle of one community in India and the sub-
' ]e{‘tmn of the hundred inillions of Mussalmans and every other minority
in this country,

Sir, I have tried to stute briefly as to what is“the position of the Muslim
League regarding the civil disobedience movement started by the
Congress. Let me say qute frankly that the Government cannot be
absolved from responsibility. for the present state of affairs in this country.
It is the policy which the Government have been following during the
last three years whichi bus created the present situation. The central
pivot of their policy since 1989 has been to placate and appease the
Congress. In 1939 His Excellency the Viceroy invited Mr. Gandhi. Dr
Rajendra Prarad, the then President of the Congress. and Mr. Jinnah.
President of the All-Indidi Muslim Lengue, to a joint meeting. He put
certain proposals before these leaders. 1t was immediately after the war
was declored in Furope. What was the reply of the Congress? The
(dngress rejected those proposals out of hand, unceremoniously, whereas
Mr. Jinnah at that time ctated that he was pre]mred to negotinte ard try:
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‘to come to a settlement with the Congress. What did the Viceroy do
after having made certain proposals? Nothing was done till August, 1940,
- and then the Viceroy made a declaration on behalf of His Majesty's
Government which is known as the declaration of the 8th of August,
1940, offering certain powers in the Government to Indians. What was
the position of the Congress? The Congress. rejected those proposals
out of hand, and in spite of the fact that no less a person than the Secre-
tary of State for India had stated on the floor of the House of Comumons
that the Government would go on with the help of those such other
elements ns were prepared to help and would not give up this scheme of
theirs because the Congress were not accepting, nothing was done.

They again waited on the pleasure of the Congress. Then, after that,
the Congress started what is known as the individual civil disobedience
.and while the tools in the hands of the master mind were being imprisoned,
the fountain of mischief was allowed to flow with full force from Wardha.
Then, Sir, in 1942, aguin the British Government tried to please and
placate the Congress. May I ask the Government here and through them
the British Government which other party except the Congress had been
.demanding declarations regarding the future of India? Was it not the
position cf the Muslim League and others thnt the major issues may be
decided after the war and let us get on with the job now within the
framework of the present Constitution? It was only the Congress that
was demanding these declarations and the British were going on making
.concession after concession and the declaration of 1942, snd the proposals
which Bir Stafford Cripps brought out to India, I make bold to say, were
more to placate the Congress than to placate any other element in India.
And what was the result of that. Now, we have it on the authority of
the Leader of ‘the House of Commons, Sir Stdfford Cripps, that the
‘proposals were not accepted by the- Congress because Mr. Gandhi did not
‘approve of them. So, really speaking, Mr. President, British Government
‘have wasted these three precious years in trying to placate and please one
individual in India. And what has been the result? I contend, Mr.
President, that the present situation is a direct outcome of this policy of
:appeasement which the Government have been following during the
last three years. If the Government had got on with the job, if they
hagd taken courage in their hands and taken into their confidence those
elements in India’s life which have been erying hoarse for -the mobi-
lisation of war efforts in the coyntry, the situation today would not
have been what it is and, Sir, the Government cannot abrolve themselves
from ths grave responsibilitv which, due to their action in the past, rosts
ron their shoulders, . "

Some of my friends have mude appeals to the Muslim League out-
'side in the Press and in this House. ‘Some of our Hindu friends have
made uppeals to us, that we should come forward and find a solution
-of the present deadlock. It is suggested that the Muslim League should
‘take the initiative in getting the Congress out of the mire in which it Las
‘placed itself but before any party can do anything one must be sure if
‘there is any basis for discussion, for negotiation, between the Muslim
League and the Congress. The last resolution of the Congregs is before
the country. It is stated definitely by the Congress that there can be
no question of Hingu-Muslim settlement—it is not possible—unless the
British have withdrawn from Tndia. What is the basis for discussion?
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Either the Congress decisions are to be taken as their honest inten-
tions or they are to he taken as their dishonest declara-
tions. I for one am not prepared to accuse the Congress of dishonesty
on this occasion. I believe that they mean what they say. I think
they mean that there cannot be any unity in this country unless uhe:
Britisn have withdrawn. and I believe, that they mean that there cannot
be any independence in this country unless the Congress demand is con-
ceded in fuil. On that basis, I ask the Honourable Members of tais.
Honse and I ask our countrymen outside—is there any room for mnegotia-
tions with the Congress? What can you do? A party has made a
declaration after considering every aspect. of the question and it says
point blank that there is no roomwfor negotiations for a Hindu-Muslim
settlement unless the British have withdrawn from India. In vew
of that declaration of theirs, those of our countrymen who have been:
appealing to us should try to convert the Congress to the only sensible
point of view that Hindu-Muslim settlement is necessary for achieving.
India’s freedom.

My Honourable friend, Mr, Griffiths, said yesterday—to whom are
we tu hand over power—a very sensible question. I give a very sensible-
reply. Hand over Hindu India to the Hindus and Muslim India to the
Mussalmans. What is the difficulty about 1t? What is the trouble:
about it? Why cannot you decide and say—which is a fair proposition—
that instead of one community having control over the whole of
India, both the communities should have equal opportunities of living:
their own life. What is the difficulty nbout it and apart from that,.
Mr. President, there is no question of handing over power today. We
are in the midst of a terrible struggle. We know that a new constitu-
tion for India cannot be framed today. All that is needed is an honest
intenticn on the part of the British Government and a .frank declara--
tion that Hindu India is of the Hindus and Muslim India is of the-
Muslirns and we pledge ourselves to give effect Lo this declaration after-
the war. Let me tell you that this will create a profound impression:
throughout the country. . . . . . :

Pandit Lakshmi Kanta Maitra: Do you call India your homeland?

Nawabzada Muhammad Liaquat Al Khan: My Honourable friend
asks me whether I call India my homeland. Yes. And that is why I
want a share in this homeland. As a foreigner my pesition would have
been that of Mr. Griffiths who had told us that he won’t be here when
the time for achieving India’'s independence came. It is because I con-
sider India my homeland that I desir® my share and that is the preposi-
tion which the Muslim League has, in all esrnestness and in all sincerity.
placed before the country and before the Government.

Bhai Parma Nand (West Punjab: Non-Muhammadan): Would you
define Muslimi India and Hindu India?

Nawabzada Muhammad Liaquat Ali Xhan: If my friend will come to.
my place. T ghall be glad to enlighten him.

It has been stated, T think by Mr. Lawson, that they wanted the co--
operation of all the Parties at this juncture. I do, not believe that the
British want the co-operation of any party at this juncture. I believe-
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that they are suffering from the disease of self-satisfaction. They seem
to be under the impression that it is not necessary for them to have the
<o-operation of any party in this country. They tried their best to get
the Congress co-operation but may I know what they did to get the
<o-operation of the Muslim League and such other parties in this land
that have been willing to take their due share in the prosecution of
the wai effort? Our hand of friendship has been extended since 1939.
‘The British Government have spurned that offer of co-operation. They
want our co-operation not as allies, not as equals, but as camp followers,
and I am afraid that type of co-operation no self-respecting nationslity,
no self-respecting party, could give. Only my Honourable friend,
Mr. Jamnadus Mehta, could give that type of co-operation. After having
given ux the past history of the misdeeds of the British Government and
after having painted them in the darkest colours possible, what wus his
appeal to his countrymen, Follow the British. This is not the time
for this kind of co-operation and let me tell you quite frankly that tnat
type of co-operation will not help you. Really spegking, unless you
make up vour mind to get the co-operation of any party in this country
as your allies, it is much better not to talk about it. If you want co-
operation, then: you must have it as of allies and as of equal partners.
It is only then that they will be able to face dangers on equal terms
with vou.  You cannot expect any decent party to give you any co-
operation on your own terms.- ’

Sir, the Prime Minister of England has made a gracious reference to
the Mussalmans of India. He told us that The 90 millions of Mussal-
imaus were opposed to the Congress. It has been a self-evident truth
since 1937, He told us that the Mussalmans were entitled to their rights
of sel‘-expression. Every individual is entitled to a right of sclf-
expression.  What is the concession that he has made to the Mussal-
mans? What is it really that he has given to the Mussalmans which
could put heart into them and help this Government to win this war?
The right of self-expression. @~ What a phrase! And that shows, Mr.
Prosident. that even now when the Government declare that they are
faced with an enemy inside and an enemy outside, the co-operation of.
Mussalmans is of no value to them. They do not want the co-operation
of Mussalmans, )

Sir, let me explain as to what is the position of the Muslim ILeague
Party regarding the amendments that have been moved by the different
gections of this House. As I have just pointed out, we have no share,
no authority, no voice in this Government and we are certainly not here -
to register their decrees and give our approval to the actions of the
Government. Therefore, the Muslim League Party has decided not to
vobe for the Resolution of Mr. Dumasia. As regards the amendments that
have been moved by Sardar Sant Singh and others, I have at great length
explained our position which shortly is this. We stand for the indepen-
dence of India; we stand for the freedom of India. We are prepared
to forra a provisional Government in co-operation with any party in this
country for purposes cf prosecuting the war successfully and defending
our hearths and homes, provided we are given a guarantee by every party
and by the British Government that the hundred millions of Mussalmans
of India will have, not the right of self-expression but the right of self-
determination, to determine their destiny, to establish completely inde-
pendent States in those areas where they are in a majority and thus to
~achieve fresdom for our own homelands.
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Sir, this is the powition of the Muslim League, and I once again appeal
to-my Hindu friends to consider over this matter. The whole world is.
crying for freedom. Everv country in Europe which is under the heel of
Nazi Germany is longing for independence. Cuan not we, the Hindus amd
the Mussalmans of Indin, give to ench other what is their due? .Is it
better for us to live in a united Indin as slaves, ‘or is it better for us.
to live s free-men in a divided India. I appeal to my country-men in
thia House, to my countrymen outside, let us join hanﬁs; let us delend
our hearths and homes:; let us push the enemy away from our borders
and let us give to the other what is his due. T can assure you that if
we would egree to recognise the right of each other, there is no power that
can stop India from achieving independence. Here is a proposal from
the Muslim League—a fair proposal and a just proposal to our countrymen.
Take three-fourths of India and give us one-fourth.  Let us both join
together and take the whole of Indig from the British Government.

The Honourable Mr. M. 8. Aney (Leuader of the House) : Sir, the dch:te
for the motion which was placed before this, House by my Honourable:
colleague, Sir Reginald Maxwell, has gone for four days and during these
four days expression of opinion has been given by a large number of Mem-
‘bere.- I find that that those opinions disclose a good deal of diversity
which it is not easy to reconcile even by a person endowed with much
greater ingenuity than T myself can claim to have.

One of the reasons why I have got up to speak today is that the Honour.
able the Home Member, who should have properly been the person to wind
up this debate, is unfortunately lying ill and is unsable to attend. 8o,
I have to perform that work for him. The second thing was that iny
Honourable friend, Sardar Sant Singh, in his speech on the wmendment
that he moved made a remark at the very outset that he was shocked that
the Resolution was not moved by the Leader of the House. 1 want to
minimise the effect of that shock, if possible, even at this late stage.

Sir, what T wish to mainly bear in mind in winding -up this debate is
to pick out a few points which require & reply, apart from the broad issues
that have been raised in the debate by some of the important spoukers in
the House. The debate has naturally centred upon two points,—the
advisability of the step taken by the Government in arresting the Congress
members and Mahatma Gandhi after they passed the resolution of the
All-India Congress Committee. Secondly the manner in which the policy
has been carried out, That was one part of the criticism. - ‘The second
part of the criticism is the very broad issue relating to the constitutional
problem of India. This is a problem which for the last four years has
})u;zled and baffled the statesmanship of the most veteran politicians in

ndia.

Now, Sir, in the first part to which T have made reference, T shall take
the latter portion of that part, namely, the manner in which the policy
of the Government of India has been executed at present. A number of
ipoints have beer made by certain speakers to show how in executing the
present policy and making an effort to put down the disturbance, excesses
have been committed in many places and some instances have aliao been
given by certein Members.  Now, it is not claimed by anybody thst in
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the big efforts which the Government of Indin have to make through the
Provincial Governments to put down the disturbances scattered over the

whole country, there would be no place where somebody did not commit

some indiscretion. It is difficult to make u sweeping statement likv that.

All we have bee1 claiming is this, that the authorities who are entrusted

with this work have to meet u very uncommon situation. It is not
easy Lo put dowrr riotous gssemblies and rebellious people.  In meeting

a situation of that_kind, necessarily recourse is to be had to force and

in the use of thal force, certain latitude is to be given to thosc persons.
who are on the spot.  If there are excesses of any kind, it has beeu stated

very cleurly in tha speech of the Honourable the Home Member that it is.”
in the interest of the Provincial Governments and Officers of those Forces.
concerned who are responsible for the discipline of their Forces io take note

of those facts ard make an enquiry into the matter. So far ws the law

on that point is concerned, I may say once for all that no soldier and no-
police officer ix above the provisions of the law if rerious charges are 1nade

to the effect that the officer concerned made wanton use of force against

innocent persons who cannot be supposed to have been involved in any way

in the troubles and so on. These are matters for enquiry in the casc of

. individuals.  If there are cases ofe that kind, the proper authorities to

investigate into these matters will be Local Governments. I believe, us.
my Honourable friend, the Law Member, said in the course of his speech,

if these matters were brought to the notice of the Local Governments, then

I have no reason to suppose that those complaints will not be ccusidered

and the matters gone into.

Pandit Lakshmi Kanta Maitra: What about the Province of Delhi?

The Honourable Mr. M. 8. Aney: What has been stated as a peneral
proposition will epply to every province in this country. = It is a question
of fact to be gone into in such cases. What holds good for Madras holds
_good for the Punjab and other places.

Now, I come to certain specific cases which have been brought to the
notice of this House by my Honourable friend, Mr. K. C. Neogy. There
is one important case to which he made a reference and it sent a thrill of
horror through the whole House.  Reference was made to the cuse of my
friend, Sir Madhave Rao Deshpande, of Nagpur. Yesterday, my konour-
able friend, Mr. Neogy, stated in the course of his speech, I do not know
on whose information . . . . .

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural): T will
tell the Honourable Member the source of my information. :

'The Honourable Mr. M. S. Aney: I will just tell what T know of the
matter. Tn the first place, T am sorry reference was made to this thing.
In the second place, T want to say that what my Honourable friend, Mr,
Neogy, said, was that Sir Madhava Rao Deshpande was ordered to removas
the litter from the street, at the instance of some officer who wos there
whether he was a police officer or a military officer—he did not snecify.
Tr. this connection, T may inform the house, that Sir Madhava Rao
Deshpande had been here a few days ago in connection with some work
and as an old friend of mine, he did not like to go-away without celling
on me. He told me many things, but he never referred to this personal
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incident to which reference was made by Mr. Neogy now.  After this
_ disclosure was made in this House, I made an attempt yesterday to get
iinto touch with Sir Madhava Rao Deshpande on the telephone to get the
funis ascertnined. Unfortunately the telephonic line last night was not
« clear and whether it would be clear today or not, I do not know. But I
am glad to find that efforts were made in other.directions also and I an
in a pousition to make the statement which, I am sure, Mr. Neogy will
. accept and it is this :

“Enquiries made by the Chief Becretary of the Central Provinces Government

- indicate that the allegations made about Bir Madhava Rao Deshpunde were cntirely

- without floundat.ion and Sir Madhava Rao Deshpande himself demied it entircly and
vehemently." '

That is the information I have got.

Mr, K. O. Neogy: On o point of personal explanation, bir. The
‘Honourable the Leader of the House wanted to know the sourcc of my
information on this point. I hold in my hand a slip of paper on which I
wrote down the thing at the dictation of Dr. Moonje whorn I inet a few
days ago in Delhi. Having heard thig story from some other source, I
was unxioug to have it verified. I asked Dr. Moonje ‘‘Is this true'’.
1 did not unfortunately know the full name of the gentleman, nor had I

any occasion to meet him. I said to Dr. Moonje: “Is it a fact' that &
. distinguished gentleman—S8ir Madhava Rao Deshpande of Nagpur--had
been asked or rather was made to remove the litter from the street’”. Dr.
Moonje said, ‘‘yes, he was actually made to remove the litter’”. I put
it to him : ‘““Was he only asked or was he actually made to do it”’. He
said ‘‘Oh! yes, he.was actually made to remove”, and then he ndded,
““he went. and complained to the police authorities, and they said, unfor-
tunately, he could not be recognised’’. Then I asked Dr. Moonje:
" *“Would you dictate to me the name of this gentleman, so that 1 could
- take down the name properly and also the purport of the story™. This is
-what I took down then, ‘‘S8ir Madhava Rao Deshpande had t» remove
. obstruction from the road near his house.”

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
"Member is making a speech and not giving a personal explanation.

Mr. K. 0. Neogy: This conversation took place in the presence of Mr.
*Shyam Prasad Mukherjee, the Finance Minister of Bengal.

’

Dr. P. N. Banerjea: I also saw Dr. Moonje and he gave me also the
- same information.

Mr. K. 0. Neogy: You may also ask my Honourable friend, Mr. (lovind
* V. Deshmukh, for confirmatoin of this story. I am glad the existonce of
- this gentleman is not denied. It is a great mercy.

The Honourable Mr. M. 8. Aney: I am not at all suggesting that tLere

_is no source from which my Honourable friend could have got this iufcr-
‘mation. T am not suggesting that my Honourable friend made the state-
ment without petting it from any source which he considers reliable. I
am afraid, Dr. Moonje might have been misinformed about this matter and
» bona fide he might have mentioned the story. Now, Sir, we have got here
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@ categorical statement made by Sir Madhsva Rao Deshpande hivisalf to
the Chief Secretary who has communicated it to us, that he denied this
upisode entirely and vehemently. °

Then, there is another point to which I should like to make a reply and
it has some relation to the portfolio which is in my charge. Mg Hunour-
able friend referred to certain allegations about Indian evacuees recently .
circulated in a leaflet’ by Mr. Biddiquee. I have only to say this that
those Indian evucuees who have come from Burma at present and are in
Chittagong, are being given the same treatment which Indian evacuees
from Burma ir. other parts of India are given. What Mr. Siddiquee wunts
is something which he has not made clear in that letter, but he also
addressed a communication to me and I have sent him a long renly un- the
point. I only want to say that the number of those persons is scinewhere
betwe -n 20,600 and 30,000 und twelve officers are working under the Collec-
tor of the District of Chittagong for the sake of investigating their cases
and grunting them the allowances they are entitled to under the rules which
have been published recently and which are known to the Members of this
House. They will be getting subsistence allowemce to which they ure
cutitled. . T do not see that there is any reason for making any complaint
aboub that matter. The number of evacuees being very large, it may be
that some cases have remained undecided. It will take time. We have
given them twelve officers and we have recently informed them that if that
number is inandequate to cope with the work, they are entitled to add to
their staff and the Government of India will bear the expenses. I only
want to assure this House that the Government of India are not at all
negligent about the interests of those unfortunate Indians who had to leave
Burma and come across to Chittagong on account of the conditicns {hat
have ensued atler the war. That was the second point which had some
relation to my Department.

There are many other small points to which he made a reference.’ I
believe so far oo the question of commandeering boats and the zondition of
the fishermen in Beugsal Is concerned, the Government have already issued
& communique and there was a good deal of correspondence between the
Defence Department and my Honourable friend, Mr. Neogy, and I do nnt
think it can be legitimately stated that their complaints have not been and
are ot being sympathetically considered by the Government of India.

He also referred to the case of boys who fired shots in connection with
the affray. Those boys who are alleged to have fired shots are standing
their trial on a charge of murder under section 802 I.P.C., before a Magis-
trate. The case is sub-judice and, therefore, I am not prepared to say
anything further on this point. These were some of the points which were
specifically referred to by my Honourable friend, Mr. Neogy, and, T believe,
I have specifically replicd them. I will only say that, if there arc any
matters which are really causing serious trouble and if those matters are
brought to tho notice of the Government of India, Honourable Members
can rest assured that the Members of the Government of India will do what
they can to find out the real facts and will see that justice is done.

Now, I would come to the main question. At the very beginning I
want to say that the Members should not go under the impreisimxm that %ha
Government of India have no regard for this House. It would he an
entirely wrong inpression if anybody thought that the Government of India

ﬁt;t]?gtﬂ this House with contempt. I believe you do not require to be
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An Honourable Member: Your own colleague has suid that?

The Honocurable Mr. M. 8. Aney: 1 am surc the interpretution (hat
bas been put on certain observations of my Honourable Colleague is for-
fetchcd He did not mean that the Government of India is treating this
House with contemnpt. He hdd something else in his mind but I & not
going to enter into that discussion now. He could not mean that. 1 am
sure, and ¥ have his authority to say, that he did not mean that.

Dr. P. N. Banerjea: He did not mean what he said?

The Honourable Mr. M. 8. Aney: The Government of India would
really not have thought fit to .associate the Members of this House on
geveral committees which deal with matters of great importance. My
Honoursble friends know that therc are Members of this House on the
Defence Consultative Committee—n Committee . before which matters of
confidential nature are discussed.  If there had been no respect for the
Members of this House, the Government of India .would not have given
them an opportunity to travel all over India to see all the positions of
strategy and the nature of defences there. The Government of India are
conscious that one of the great factors on which they can rely for the
successful prosecution of the wur is the support of this House and, there-
fore, they make cvery possible effort to keep them informed and get ibe
support that they need. The very fact that this House was suran:cned
n‘guch earlier than usual shows the attitude of (iovernment towards this
Hougce . . . . . e

Mr. K. 0. Neogy: What about Ordinances which are being enacted Ly
thie Government of India? '

The Honourable Mr. M. 8. Aney: That is a different point.

This is a proof of the regard which the Government of India have for the
House as & whole.

Mr. K. 0. Neogy: What about the other proof which 1 gave?

The Honourable Mr. M. 8. Aney: Ordinances? Well, my Honoursble
friend will realize thal emergency urises from moment to moment and
things have to be done in the form of Ordinances. The Govermuienc eer-
tainly cannot waijt for Session to meet and there are matters which if they
are taken through the procedure of the Legislature would take a-good deal
of lime. Sometimes the action that is demanded requires promptness
and immediate attention and no time can be wasted by the Government.
These are the considerations that come in the way and Ordinances have to
he promulgated to meet various emergencies as they arise.

Sardar Sant Singh: Why not get the sdnction of this Hm;se ufter-
wgrds?  You never place those Ordinances before us. :

The Honourable Mr. M. 5. Aney: Now I come io the first point—-the
step which the (lovernment of India have taken in arresting Mahatma
Gandhi and members of the Congress Working Committee—a drastic step
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as some ot the Members have characterised it—immediately after the reso-
lution of the. Workihg Comnmittee was adopted by the All India Congress
Committee.  This question has been debated in such & way that the
Government ¢f India can afford to remain silent and not make any 1¢ply.
The arguments on both sides have been elaborated with great ability and
force. My Honourable friend, Mr. Jamnadas Mehta, has emphatically
stated that that 18 the only proper thing to do. My Honourable friend,
Naswabzada luaquat Ali Khan, who spoke for the Muslim League Party,
Las given his reason that the (iovernment could not have done better thun
this . . . .

Nawabzada Muhammad Liaquat Ali Khan: I never said that.

The Honourable Mr, M. 8. Aney: I am glad that I stand corrected.

But I a1 sure tny friend, Syed Ghulam Bhik Nairang, the Deputy Leader
of his Party, has definitely said the same thing—I have taken down his
words. .
In a matter ol this kind I must say what I feel on the point. WWhen
1 got the infurinaticn—I am guing to say something and I hope my Honour-
able Colleagues will not be unnecessarily frightened—when got this
information on the 9th—I did not get it on the 8th, because the decision
was taken here in my absence—I first thought that it was a mistake which
the Government of India had committed. I felt like that.. In fact, I was
even prepured to conmunicute my views to the Government of Indiz, but
as I left the place where I got the information and was proceeding on my
journey and was gathering information and meeting friends - and saw
students and others, and met mobs, and saw railway stations burnt and
Giovernmnent and public property damaged and destroyed, I thoughu that
I would have committed a great mistake of my life if I had communicated
my views to the Government at my first impulse. These things I inay
not have anticipated then. Then I realized that behind the step was
the collective wisdom of the Council, and they were right.

Mr. Hooseinbhoy A. Lalljes: Are we to understand that the Honourahle
Member did not know this position till the 8th?

The Honourable Mr. M. 8. Aney: I did not know what they were going
to 'do. If the Honourable Member was in possession of information as to
what was goins to take place then he as a loyal citizen of the country should
have supplied the information to the proper authorities and 1 am :ure

they would nave made use of it.

Mr. Hooseinbhoy A. Lalljes: I afn not to take actio.. Did the
Honourable Member take action on the Bth?

The Honourable Mr. M. 8. Aney: Any action taken by the Govern-:
ment-of India would have had results on the whole of India and, therefore.
iu view of the consequences that were likely to follow, it is the duty of
wvery one of us to keep the Government of India properly informed.

There is one more point. Many friends think that the mistake of the

2 pu, Oovernment . was this: that the time asked for by Mahatma
F-¥:  Gandhi should have been given and the country would not have
lost anything by it. I could have understood that if the resolution of the
All India Congress Committee really left some scope for negotiation. 11,
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my reading of the resolution is right—and I do not want to take the inter-

retation of anybody else—my knowledge of English -thou&: not very deep-
is sufficient to enable me to understand the language of the resolution for

myself . . . .

Dr. P. N. Banerjea: May I ask one question? What were the.Govern-
ment doing between the meeting of the Working Committee  and the
meeting of the All India Congress Committee—these three weeks?

The Honourable Mr. M. S. Aney: I have made a note of the point of
my friend, the Leader of the Nationalist Party, and 1 am answering that
point. In the first place I want to say that the resolution leaves no room
for negotiation because it states in categorical terms: ‘‘This is our
demand: if it is not satisfied, we have our own way of proceeding in the
matter’’. It leaves ubsolutely no room whatever for any kind of any
other imterpretation. Therefore, I do not see what advantage there would
have been in having an interview between Mahatma Gandhi and the
Viceroy. Probably Mahatma Gandhi—so far as I can venture o make u
guess—would have said: ‘“Well, Lord Linlithgow, my good friend, here is
the resolution that.I have brought on behalf of the Working Committee.
This is what it means. I tell you it is in the interests of England. In
the name of God I tell you, if you want your future to be safeguarded and
your reputation to be maintained, please do this. If you do not do that,
be d&——-d. Let God take care of you’. I claim to know Mahatmu
Gandhi; and with whatever listle knowledge I have of the workings of his
mind [ say this is the only thing that he would have placed bofore bim.
He makes no difference between a Mr. Aney and o Lord Linlithgow. To
him Lord Linlithgow and Mr. Aney or any others are persons of the same
level; he makes no distinotion between man and man in dealing with them.

Now, there is a very pertinent point raised by my friend, Dr. Banerjes,
the Leader of the Nationalist Party. As a colleague with whom I have
had the privilege of working for a number of years and as 8 Member of the
same Party, I have great respect for the view he holds, and I know he
weighs his words very carefully and takes a good deal of time before he
formulates his own ideas upon any question; therefore, his views expressed
on the floor of the House are entitled to our serious consideration and I
have tried to understand them in the same way.” I find his main point is
this: what did the Government of India do in the period between the
passing of the resolution by the Working Committee and the meeting of
the All India Congress Committee held in Bombay? Now, I want to know
what is the meaning.of the resolution of the Working Committee. What
is the constitutional position of that resolution of the Working Committee?
It is only a recommendation made by that body to a bigger body whose
sanction is necessary before it can be treated as a resolution at all. It is
one of the stages in the process of arriving at certain conclusions. If you
take up the decision arrived at at a certain stage, it might be that in view
of the criticism on that resolution in the country and in view of the various
suggestions that were made, the All India .Congress Commitbee might

have taken an entirely different view. In fact, I expected that the efforis
made by well-meaning friends . . .

Mr. Muhammad Ashar AH (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Why then this hasty action on the part of the Government
if it was to be placed before that bigger body?
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The Honourable Mr. M. 8. Aney: 1 am afraid 1 have not been able to
follow my Honoursble friend. 1 believe what 1 am going to ssy will serve
48 & reply to any doubts he may have on the point. I say that that reso-
lution of the Working Committee was only u kind of recoinmendation and
it had no force as u resolution of the All India Congress Committee at all.
It could not be acted upon. Were we going to prevent them from consi-
dering it? Certain sections of that body were thinking in a particular way
and were asking the main body to consider thut resolution . . . .

Mr. N. M, Joghl: Dr. Banerjea did not suggest that.

The Honourable Mr. M. 8. Aney: | say there were persons—and Gov-
ernment could only take note of u proposition that went authoritatively
under the name of thut body—oand we expected that there were a large
uumber of public men belonging to various schools of thought and various
communities und representing various views who would be making efforts
to see that the recornmendation of the Congress Working Committee would
not be carried out hy the All India Congress Commnittee.

Mr. President (The Honourable Sir Abdur Rahim): It is ten minutes
past two.

The Honourable Mr. M. 8. Aney: 1 shull stop any moment you suggest,
Sir. 1 will finish very soon what 1 want to say. 1 would like to put a
counter question, without meaning any disrespect to anybody and least of
all to my Flonourable friend, Dr. Banerjea. What efforts were made
actunlly by any one of these representatives to prevail upon or to persuade
the membere of the All India Congress Committee to bring to their notice
the dangers inherent in the passing of a resolution like that, the conse-
quences of which the country would be called upon to face? What efforts
were made o bring these matters to the notice of those gentlemen? And
having made thos: efforts is there any record to show that they failed in

their efforts
Mr. Jamnadas M. Mehta: Yes, of course.

The Homourable Mr. M. 8. Aney: Mention them, please.

Mr. Jamnadas M. Mehta: That is all. I say that attempts were made
most seriously from different platforms in the presence of hundreds of
delegates warning Mahatma Gandhi against this step.

‘The Honourable Mr. M. 8. Aney: I know that; but I - believe that
Dr, Banerjea had something more than that in his mind. He wanted the
represenintives to meet together and comne to a decision. T am afraid  the
Government of Indis could not have tnken notice of a resolution like that
unless it wus a proposition which came authoritatively in the name of the
Congress; and when they found that all the efforts, which my Honourable

= friend, Mr. Janmnudas Mehta, said had been made, were found to have
been futile, the Government of India were probably justified in thinking
that their efforts would not have met with any better fate at all; and
therefore, I say that viewed from any point of view you canngt accuse the
Government of India of having taken any step to precipitating the matter
by thé arrest of Mahatma Gandhi and the members of the Working
Committec. That is nll I have to say., '
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Dr. P. N. Banerjea: What about the immedinte future?

The Honourable Mr, M. 8. Aney: The Government huve given an oppor-
tunity to this House to express their opinions on the present situation.
and I will appeal to those gentlemen in whose names the amendmentsY
stand that acoording to approved parliamentary procedure a motion like
this is merely debated and no vote of the House is demsn‘:iedA

 Mr. President (The Honoursble Sir Abdur Rahim): 1 do vot know if .
Honourable Members who have moved their amendments want the Chair
to put them to the vote.

Mr. N. M. Dumasia (Nominated Non-Ofticinl): Sir, J beg leave of the
House to withdraw the smendmeht that was moved by me.

The amendment was, by leave of the Assembly, withdrawn.

'y

Sardar Sant Singh: Sir, [ beg leuve of the House to withdraw the
amendment that was moved by me.

The amendient was, by leave of the Assembly, withdrawn. “ g

Qaxi Mohammad Ahmad Xasmi (Meerut Division: Munhammadan
Rural): 8ir, [ also beg leave of the House to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr. President (The Honoursble Sir Abdur Rahim): There ig no need
to ;e the main motion to vote. The House stands adjourned till 11 o’clock
on Monday next.

The Assembly then adjourned till Eleven of the Cloek on Monday, the
21st Baptember, 1942,

LY
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